CENTRAL ADMINISTRATIVE ThIBUNAL \

PRINCIPAL BENCH N

LoAsNLL1591 /05
Hon'ble Shri K.,K.Ahooja, Member(H)
New Uelhi, this 0Q3rd day of Dctobgr’ 1996

1. Subhash Chand
s/o Shri Tek Chand
working as MCL/Clerk
under 10W Office, Norther hailuay
Station, Rohtak(Haryana)
r/o Railway Colony
Rohtak (Haryane),

2, Om Parkash
s/o Shri Dharam Singh
working as MCC/Clerk
under I0W Cffice
Northern Railway Staticn
Rohtak (Haryana)
R/o Railway Colony
Rohtsk (Haryana),

3, Avinash Lal
s/o Shri Mani Ram
working as Clerk
in the office of U,M,E,.]I
U.R.M,Office
Northern Raijlua
Near New Delhi zailuay Station
NEw DELHI,
R/o Gali No,40,
Palam Colony
NEW DELHI, coe Applicants

(Bg Shri Yogesh Sharma, proxy of
hri V,P,Sharma, Advocate

Vs,

1. Union of Indis through
the Genere] Manager
Northern Railuay
Baroda House
NEW DELHI,

N
.

The Divisional Railuway Manager
Northern Kailuay

Uelhi Bivision

Near New Delhi Railway Station
NEW DELHI,

3. The Sr, Ujvisional Accounts Gfficer
Northern Railway, Delhi Bivision, ukM
Uffice, Near New Delhi Railway Staticn
NeWw DELHI,

(By Shri Rajeev Bansal, proxy of
Shii H.K.Gangwani, MAdvocste)

O RUE K(CGral)

The applicants, three in number, ars
4g9rieved that thejr Pay h&s not peen refj
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in the revised pay scale by the Respondent No,Z
nor they have been paid the ariears on accourt

of the differential, The respondents have
submitted in their short reply that the reliefs
claimed by the applicents have been consicered
and it has been decided to extend the benefit

as claimed by Thdm and # accordingly, their puy
has been refixed vide letter No,726-L/8/1/181/F=4

dated 18,12,1995,

2, When the matter ceme up for hearing on
20,8.,1596, Shri H.K.Gangwani, learned counsel
for the respondents submitted that since tha
relief claimed by the applicants has alre&dy
been granted the application has now become
infructucus, On the other hand, the learned
counsel for the applicants stated that the «rresmrs
#rising out of the fixation of revised péy huvye
nct been given to the applicants, The learred
counsel for the respondents, therefore, undertook
to find out the correct position from the department
and on that @ccount, he was grented tuc weeks'

adjournment,

3, Today, when the csse came up for nesring,
Shri Rajeev Bansal, proxy of Shri H,K,Ganguarni,
counsel for the respondents submits that the
position is still not kﬁoun and he therefcrea saught
further time to ascertain the correct position,
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4, Un consideration of the facts enu
circumstances, I do not consider it proper to
grént further time in order to obtain any
clarification from the Iespondents, The
application is allowed with & direction to tra
respondents to make the payment of arresrs on
account of refixation of pay within twc mentns

from today, in case they have not dliecuy dene sgo,

5. The application is disposed of with

the aforssaid girections, There is no order

L

as to costs,



